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Presents The Hon 'ble Sri K.V. Prduladan,
Administrative Member.

Heard Mr. M.
for the applicants and also Mr. B.Ce
" pathak, learned Addl. C.G.3.Ce for the

Chanda, learned coun-

sel

' respondentse

Issue notice to show cause as to
- why application shall not be admitted.

i -

Also, issue notice to show cause
‘as to why interim order as prayed for
xsnall not be granted, returnable W1tn1n

:three weeKSe.e

: List on 4.6.2004 for admission.

.

' In the meantime, no recovery shall be

ymade frou the avplicants. till the retur-

‘pable date.
10\7:?

Member (&)

On the plea of counsel for the

- > -

respondents, list on 22,6.,72004 for

admission. Tnterim order dated

14,5.2004 shall continue.

k§§;;1Lagéa.
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O.A. 118/2004 .
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02.0842004 Heard Mr. M. cnanqi} Learig
counsel for the applicant'. |
The application is admitted,
call for the records. Returnable
. within four weeks.

List on 3.9.,2004 for orders.
interim ‘order dated 14.5.2004
shall continue, 7

- v— e s

Member (A)

' 25,.8,04, Present:. Hon'ble Mr.D,C, Verma,

Vice=Chairman,
Hon'ble xj't_:,l_(. VePrahliadan, Admini-
strative Member.,

.~ Heard learned counsel forthe
 Parties., _

This application. involves
common ques’tion of law and facts
and it would be heard to=-gether,
The learned counsel for bbth sides
prays that this case may be f£ixed

| before the next available Division
Bench. Let this case be listed
before the next available Division
Bench as prayed fore

Notices were issued to the
Respondents. But they have not £ilec
written statement. The same may be
filed before the next available
Division Bench,

Member ~ . Vice=Chairman
1m .
13.12,04, Let this case be listed alongwith
other S.D.A. matters on 2,2,05 befora
Division Benche Interim er-dated
(a_/ 14.5.04 shall continue, -

Vice=Chairman
lm
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~ 3.2005 { - Presem: s The Hon'bkle. Mr., . Justice G,
22403409 o ,“S:Lvarajan. Vice-Chaizma .

The. Hon' hle MX. KCVO Prahladan.
A&ainist.rative Member.
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The case 15 ad journed te 24.03.2005
for hearing.

Member (A) : v1ce-Ch§irman
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24.3,2005 Present 3 The Hon'kle Mr. Justice } 6.

Sivara jan » Vice=Chairman.

- . f ki {  The Hole‘ble Mr. K.V. Prahladan,
. - ’Adui'n.tst.rative Member.

! e

9

Heard Mr. M. Chanda, learned’
counsel for the applicant and also Ms. U,
Das, learned Addl. c.c.s.c. for the
i tespondents.
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1 & Hearing’ cencluded, Judgment

1 deliveted in epen Court, kept in separat-
sheets. The application is disposed of
1n texma of the order.
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Mse. U D,is‘. Addl. C.G.S.Co
 ADVOCATE FOR THE

| RESPONDANT (3) «

'ooaoo'.ouoaobca-eo.c....a

. JUSTICE .
T HON'BLE MR.‘G. SIVARAJAN, VICE CHAIRMAN.

Ty lE A . )
THs HON'BLE MR- KeVe PRAHLADAN, ADMINISTRATIVE MEMBER.

1. whether Reporters of local papers may pe allowed to see the

judgment 2

2+ 7o be referred to the Reporter O not ¢

o swe the falr coOpY of the

3, whether their Lordships wish
Judgment ¢ : :
«d to the othar senches ?

4o Whéther the judgment 1is to be circulat

Judgment delivered hy Hon'ble Vice-Chairmans



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

Original Application No. 118/2004

Date of Order : Thisthe 24" day of March, 2005

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN

THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Sri Khagendra Nath Gogoi,
Son of Late Dondeswar Gogot
Assistant Central Intelligence Officer, Grade ~1
SIB Office, Bhabendra Bhawan, B
Beltcla Road, Guwahati -

2.  Sri AK.Dey,

' Son of Late AK. Dey,

- Assistant Central Intelligence Oﬁxcer Grade -1
SIB Office, Gongotri, =
P.O. - Beltola, Guwahati— 28.

3. Sri S.X. Nandy
Assistant Central Intelligence Officer, Gfade -1
Bhabendra Bhawan,
Beltola, Guwahati - 28.

4. Sri Bar Bahadur Chetri, .
Son of Sri Lal Bahadur Chetri,
Assistant Central Inteiligence Officer, Grade -1,
. Subsidiary Intelligence Bureau (MHA)
Govt. of India,
Udalguri, P.O. Udalguri, - .
District — Udalguri (Assam). ’

5. Mrs. Banani Bera Das,
D/0O Late Nemai Chandra Bera
Assistant Central Intelligence Officer, Grade ~II,
SIB Office, Gongotri.
P.O. Beltola, Guwahati -

6. Shri GX. Kichko,
Assistant Central Intelligence Officer, Grade I,
SIB Office, Gongotri,
P.O. - Beltola, Guwahati — 28.

7. Shri U.C. Hazarika,
‘ SIB, Jorhat. |
.. Applicants.



By Advocates Mr. Mr. M. Chanda, Mr. G.N. Chakrabarty,
J Mr. S. Choudhury, Mr. S. Nath.

i
i : - Versus -

la Union of India, _
' represented by the Secretary to the
, Government of India,
| Ministry of Home Affairs;

New Delhi.

2. Director;
i North Biock,
| Ministry of Home Affairs,
Govt. of India,
] New Delhi.
! Assistant Director,
| Subsidiary Inteliigence Bureau,
| (MHA), Govt. of India,
* Guwahati.
' ..Respondents.
Ey Ms. U. Das, Addl. CGS.C.
1 . .
|

| ORDER (ORAL)
SIVARAJAN, J (V.C):

1

! The matter relates to grant of Special Duty Allowance to the applicants,
VJ{hO are serving in North Eastern Regmn (NER i in short). T ”he applicants are seven
m numbers and beidng to NER. According to them, they were iniiially"posted
cé;utside the region namely, New Delhi and Madhya Pradesh and then they were
pjosted fo the NER and they are continuing as sun;:h. It is stated that the applicants
have been given‘Speciai Duty A;!owanc;e since they are transferred to NER and it
hj[as been taken away by a cryptic order dated 23.04.2004 (Annexure —IV) ﬁithout

é!ﬁording any opportunity to the applicants.

(4 -




2. Mr. M. Chanda, leamed counsel for the. applicants submits that issue

relating te grant of Special Duty Allowance is governed by Circulars dated -

13.06.2001 and 29.05.2002 issued by the Government of India, Ministry of

Finance and three Judgments rendered by this Tribunal. Mr. Chanda, further
. submits that th.e facts stated in Annexure - IV does not disclose true ,f_acts.‘Mr.
Chanda further submits that the applicants were initially appointed at New Delhi
-and Madﬁya Pradesh, that the? were transferred to the NER from the said places
and that they have got all India transfer liability and all India common seﬁiority

and promotion.

3. Ms. U. Das, learned Addl. C.G.fi,C. for the respondents submits that it ié

for the applicants to bring these disputed question of facts firstly to the authorities

concerned and if the applicants make proper. representation to the cancémed»

authorities appropriate order would be passed therein.

B

4. We have considered the submissions of the leamned counsel for ﬂ}épa_zﬁes.

According tait;ne applicants, they were first appointed outside the NER - at Delhi
and Madhva Pradesh and later transferred to NER Annexure - IV communiéation
purport to state that at Delhi and DRTC Shivpuri there was only induction training
and not posting. It is in the realm of dispﬁted question of facts, which have to be

gone in to ?E}y the respondents on the basis of the service records of the applicants.
Accordingly, we direct the applicants to submit proper representation centaining
the facts situation énd also enclosing cc»pives of the relevant circulars and the three
Judgments  (O.A E;JG. 56/206 (iaied 19.03.2001, O.A. No. 237/2000 %nd OA.
No. 30/2003 éated 03.06.26G03) relied on by‘the appl.icants witﬁin a periéd of one

month from the date of receipt of copy of this order. If such a representation is

filed by the applicants, the Respondeﬁt No. 2 will consider the same after giving' E



4

qppormﬁit;? of personal hearing to the applicants and pass a reasoned order within
a period of two months from the date of receipt of the representation. If is further
ordered that the interim order passed on 14.05.2004 in this proceedings with
regard to recovery will continue till orders are passed-on the representation to be
filed by the applicants as directed hereinabove. A copy of this order will also be

produced alongwith the representation for compliance.

The application is disposed of as above.

(K.V.PRAHLADAN) : (G.SIVARAJAN)
ADMINISTRATIVE MEMBER » VICE CHAIRMAN

- /mb/
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GUWAHATI BENCH: GUWAHATI

oa.No. [ 8  nood

Sri Khangendra Nath Gogoi & Ors.

-VS§.-

Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

14.12.1983- . Govt. of India, issued 0.M. No. 20014/2/83/

ELTV  introducing  Special  {(Duty) Allowance

(3paY  for the civilian employees of the

Tobitwly

;n

cantral Government posted in the M.E. Re

from outside who are saddled with all India

Transfer Liability. (annexura-vI)

20.07.1987~ Ministry of Finance, Government of India
izsuad further order i1 rasnect of
antitlemant of S04&.

01.12.1988- Covernment of India issued O.M enhancing the

A

oarmissible limit of Sbha  of Rs. 400/-

followsd by further order dated 22.07.1998.

12.01.1996~ Govt. of India issusd clarificatory order
s=pecifving that those civilian smployees who
are saddled with a1l India Transfer Liability

@d in N.E. Reglon are entitled to SDA&

snd posh
orovided their recrultment, promotion and
seniority are being maintained on All India

hasis, : {annexure=y )

08.02.1973~ &1 bhe amplicantg ware initially posted at
New Delhi or Madhva Pradesh, one of the
applicant Shri Sanjib  Kr. Nandy, who was

initially appointed and posted at Mew Delhi

e i 1 i




'

followlng e anpolntment Croer dated

SL.01.73.

02.03.1974~- Applicant  was  transferred and posted  at
Shillong S.I.B. The applicants who wers
initially - posted either at New Delhi or
Madhya Pradash they were Ltransferred and

posted at NLE. Regil

O

M.

17.07.2003~- Beniority of £ applicants are being
maintained on all India basis, it would be
avident from the lettear asring Mo
dfBeniority (CCY/ 2001 (12)-11-3191, s0 thars

miority is being

recrultment promotion and @ ss
maintained on all India basis and they wers

granted SDA& by the respondents.

¥ird ”,

Janfapril, 2004- Some of the applicants paild SDa till
January 2004 whereas some of the applicants

paild SDa til)l April, 2004,

tarted to recovery

{A

06.10.2001~ Raspondaents have alrsady

of 8Da from some of the apolicants.

23.04.2004~ Respondant department have also decided to
makes FECOVERY T rom SOMes of L nthar
spplicants which would be evident from the

impugned O.M No. E-2&/NEa/84 (514493,

-

Hences this application before this

i

T

Mon'ble Tribunal.

PRAY ERS

Relief(s) socught for:

Under the facts and circumstances stated above, the

applicants humbly pray that Your Lordships bg pleased

i

to admit this application, call for the records of the

case and issus nobice to the respondents Lo ghow CAUSES

. e



as to why the relisf(s) sought for in this application
shall not be granted and on perusal of the records and
after hearing the parties on the cause Or Ccauses Lhat
may be  shown, be pleased to grant the followlng

relief(s):

That the Hon’ble Tribunal be pleased to set aside and
guashed the impugned order lesued under letter no. E-

D&/NEA/B4(5)/4495  dated 23.04.2004  and further be
pleased to declare that all the applicants are entitled

Lo payment of S.D.A iIn terms of O.M.dated 14.312.1983,

OL.12.1988 22.07.1998 arcd als0 in Lerms of

T

clarificatory O.M.dated 12.01.1996.

That the Hon’ble Tribunal be pleased to direct that the

respondents are not entitled to make any recovery of

the amount already paid to the applilcants on account of
b

© p.a and the amount already recoverad be reafunded to

the applicants,

the application.

any otner relief(s) to which the applicant is entitled

as Ehe Hon’ble Tribunal may deem fit and proper.

Interim order prayed for.

pDuring pendency of  this application, ths applicant

prays for the following relief: -

That the Hon'ble Tribunal be pleased Lo direct the

respondents not  to make any recovary of the  amount

)

5

already paid to the applicants +i11 the disposal of the

Original application.




v

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 19853)

0. 4. No [’g/ /2004

Title of the case

Sri Khagendra Nath Gogoi and Others.: applicants

- Marsus oo

Union of India & Dhhars Respondants.

I“DE‘;'

annexura marticulars Page NO.

application C11-13

02. e e verification 14~

Faw coples of appolintment
15-24.

ey o) o D e e Y
arcders(serles )

G4, Ir Meme A rcim hearing letter no.

ﬁfTRG(QP)f?E(S)

w
et

. 05, I17T Copy of the seniorit

CH. Iv

it 2% - 31 .

Mamorandum dated 2% . 4.,.2004

Y

Copy of 0.M.dated 12.01.1

76 >3- 34

(53]
(3]

2
Copy of O.M.dated 14.12.19

25~ 346,

YIT

copy of O0.M.

>

dated 13.6.

]
2

20
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14

1))

o b

“T

avooate




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

.

{An Application under Section 19 of

Tribunals éct

3

/g

0. A. No.

1985

GUWAHATI BENCH: GUWAHATI

the admiristrative
}

/2004

BETWEEN

"y

P

Sri khagendra Nath I0g01 .

Son of Late Dradeswar Gogoi.

ey

Aassistart Central Intelligence
GIB Office,Bhabendra Bhawan

K

Beltola Road, Guwahati-28.

CSri ALK.Dey.

Officer

,Grade-T1

Son of Late A.K.Day.
fAssistant Central Indmlliu@nga Officer,Grade~1
S5IB Office, Gongotri,
M.0.Beltola, Guwahati-2s
S.8r1 UK. Nandy.
assistant Central Intelligence Officer,Grade~T
Shabendra Bhawan,
Beltola, Guwahati-28,

i

L Mes,

Ba

of Sri

. Sri Mar hadur Chetri

S0 Sal Bahadur Chetri.

faesth.

Central Intelligence

OFficer,

Gradea-1

3

Subsidiary Intelligence Bursaul(MHA),

ot Indias,
P.0.Uda

Udalguri

EETe VAN
Udalguri, lagurt,

Dist~

——?

(Assam)

tj‘

Banani Bera Dax.

D/0 Late Nemai Chandra Bera.
Assistant Central Intelligence OFF
SIB Office, Gongotri,

i

@r,Grade-171

[
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=

5. 5

#.0.Beltola, Guwahs

Shri GLK.Kichko.

o

(‘3’3

Li-28

mssistant Central Inte:

SIB Office, Gongotbr

O.Beltola, Guwahs

1

The Union of India,

Represaented by the

Governmant of India,

New Delhi.

Director,
North Block,
Ministry of Home af

Govit. of India,

New Dalhi.

Acnialand-
Jodart Director,

9;

Secretary &

Ministry

fairs,

O

of

Subsidiary Intelligence Bureau,

Suwahatl

UMHA), Govt. of India.

b2

“Floer,Grade~171

the

Home affair

53]
«

== .Respondents.

DETAILS OF THE APPLICATION

Fidagpide inik oo
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PFarticulars of arder(s) against which this application

nis application is made braving for s dirsction upon
the  respondsnts Lo continue to make payment of the
Epecial (Duty) “llowancae to the applicants from the

date of discontinuation in terms  of 0O.M. dated

4.12.19853, 1.12.1988  and 22.7.1998 and alsw  for s

.

direction upon the respondents to refund the amount of
508 already recoversd from Lhu applicants, and also for

setting aside the Impugned lettear dated 29.04.2004.

Jurisdiction of the Tribunal.

The applicants declare that the subject matter of this
application g well within the Jurisdiction of bhis

Mo’ bhle Tribunal .

The applicants furthwr declare that this application is
filed within fhe limitation prescribad under section-21

of the Administrative Tribunals Act, 1985,

Facts of the Case.

itizens of India and As such

{‘:
ko

That the applicants ara
they are entitled to all the rights, protections ard
privilegss aw Quaranteed under the Constitution of

India,
L

That the applicants are working in the Departme @nt of

subsidiary Intellicence Bureau under the Ministry of

Ragoos e

g



Ag

Home affairs, Govl . of Irndia, Ty sl ongs o
group B category officers of the c@ﬁtra Governmernt .
Wkﬁﬁll the applicants are residents of N.E.Region. But
thaey have applied for the post of Assistant C@htral
Intslligence officers arade II pursuant ﬁo AN
advertisement issued by the Govt. of India, Ministry of
Home Affairs on all iﬁdia bagis, accordingly they have
applied and got selected on different dates. Be it
stated that the advertisements and the interviews were
1ssued and conducted on different occasions by  the

Ministry of Home Aaffairs. & few offer of appolntmeant

letters are enclosed as Annexure-~I1( series) for DErusal
of the Hon'ble Tribunal. It would be evident from the
offer of appointment ord@r that the specific clause was
stipulsted in the individual order to the effect that

j/ﬁ@@liﬂaﬁ1

HMorgover a mere perusal of offer of appointment letter

liable to serve in anywhere in India.

?it would be evident that all the applicants were
;iﬁitially posted for duty at new Delhi/ Madhva Pradesh
and  thers &ftér they are transferred and posted to
:N,E“R&ginng Therefore 1t is quite clear that all the
applicants are saddled with all India Lransfar

liabilizy in practise.
o few coples of offer of apmoiﬁtm@mt‘ order is

anclosed herewith as Annexure-I(Series)

That 1t i3z stated that Sri Saniib kumar Mandy applicant
no 3 dnitially appointed on 08.02.197% and posted at

New Delhi following the appointment order dated

Foliogans fu. 1T e



“working in

are belng maintained

170

L7.01.1973, MO e w@r

LI.B 8hillong vide transfer

S.I.B. Shillong, similarly al)} the applicants

W& &

itnitially posted either at New Delhi or in the state of

Madhya'bwradﬁsh and subseguently Ly WE D also

posted to this Region. The aforesaid

WOl L avident  from the  memorandum no .,

dated nil issued by the Joint Ppesistant

Therefore it is auite clear that all the

spplicants  after their inmitial posting either at

N.Dalhi or Shivpura(Mm.p) Eransferred and posted back to

NLE.Region on different dates and since Lhen thay are

this region.

A Copy  of  the Memorandum bearing lettar no.

Tf*Pu(ﬁr)/73(3 ig enclosed as Annexure-17.

That it is stated that the ganiority of the applicants

on all India basis by the Ministry

Of Home Affairs, Govi. of India which would be avident

From letter no.2/seniority (CCH/2001(12)~11~319] dated

July’ 2003, Hence, it is quite clear

recrultment promotion and seniority of the

are malintained on all India basis, it would

that appointment letters were igssued from the Haad

GBuarter fole, Maw Dalhi,

ty list is enclosad as

;...n

A Copy of  the Seniar:

annaexure~ITIT.

\/'CQéjeM Sen Mdrﬁ/\gﬁw
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- That the applicants state that they being the civilian
CCentral Government emplovees having all Indis Transfer

liability were granted SDA by the respondents in terms

§

aof . 0.M. datead 14,1‘*198§g Ag per the sald O.M. dabed

3

L

14.12.1983 Special (Duty) Allowance are granted to such

ceivilian emplovess of the Central Government who sare
csaddled with All India Transfer liability. The relevant

"portion of the 0.M. dated 14, 12,1983 is guoted balow:

The need for attracting and retaining  the
sarvices of compstent officers for service in the

of

North Eastern Region comprising the

i

Agsam, Meghalava, Manipur, and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram
has been engaging the attention of the Government
for adm@ time. The Government has appointed a
Committes under the Chairmanship of Saecretary,
Department of Fersonne] &l Administrative
Raeforms, to review the existing allowances asnd
facilities admissible to the various categories of
civilian Central Government employees serving in

the reglon and to suggest suitable improvements.

~

The recommendations of the Committee have been

-

he

i

carafully considered by the Government and

President is now pleased to decide as follows:

(iidi Special Duty aAllowance

Cantral Government civilian emplovees who have @11
India transfer liability will be granted Special

{Duty) @allowance at the rate of 2% percent of

\A




nasic pay subiect to a ceiling of Rs. 4007/~ per

noin the HNorth

U

month on posting to any sfati

Pl

Fastern Region. Such of those employses wWho are
exempt from payment of income tax, will however,
rot be eligible in addition Lo any Special oay
and/or Deputation (Duty) Allowance already beling
drawn subject to the condition that the total of
such Special (Duty) allowance will not excesd Rs.
AOG ) - P.M. Special &llowances  1lilke Special
Compaensatory {(Ramote Locallty) allqwamca,
tonstruction @llowance and Project Allowance will

1

he drawn saparately.

That after issuence of the aforesald ocirculers for

payment of S.0.4, the applicants were found eligible by

‘the respondents themselves and accordingly they are

started paving the 8.0.4 Lo all the applicants as per

Cthe terms and conditions of the O0.M.dated 14.1%Z. 1983,

G1.12.1988 and also in terms of O.M.dated 22.07.1998.

But most surprisingly the saild paymant of S.D.A wWas

stopped in respect of the applicants without issuing
any notice and also in viola LLOH of principles o©

natural Jjustic

3

e it stated that out of the 7{seven)
applicants 4(four) were pald 5.D.A upto Mpril’2004 and
another 3(three) were pald till January 2004, Howevar,
the respondents have already started recovery df 5.0.A4

£

w.e.F 0&.10.2001 in respech of the applicant no. 2,3
and 4 and also now decided to make recovery 1in respect

of applicant no. 1,5,86 and 7 from the pay-bill of May’

%ﬁ‘w&\ NQLM/'



2004 38 communicated vide impugned memorandum No. FE-
RE/NEA/B4(5Y4493  dated 23.04.2004, o show cause or

notice was issued orior to issuance of the aforesaid

Clmpugned  memorandum  and o that score aslone  the

Cdmpugned  action of the respondents as well az  the

N

memorandum dated 23.04.2004 are liable to be set aside

i3

and quashed.
A Copy of the Memorandum dated 23.04.2004 is

anclosed as Annexure-1V.

4.7 That 1t is stated that Govt. of India, Ministry of

Finance issued a clarificatory memorandum vide lattar

s
(5

no.11(3)/95-E.11(8)dated 12.01.1996 wherein it
categorically stated e Civilian centbral govt .,

employvess having all India transfer liability who were

racrul bed on all India hasls arc who’s

i

promotion,seniority are maintained on all India basi
areg entitled to payment of S.D.&. The case of the

applicants are squrely covered following the memorandum

cddated 12.01.199¢ and in terms of O.M.dated 14.12.1983°

£

and 22.07.1998, is categorically submitted that

Fis
o

capplicants were initially appointed and posted outside
NLE.Region and subseguently transferrecd and posted to

N.E.Region. Therefore they cannot be denied the paymant

3
-

of LA orn  the alleged grounds raised 1in  the
Memorandum dated 23.04.2004 Ffor denial of 8.D.A cannot

by

4]

fained in the eve of law. The posting of the

153}

u

Capplicant in ML.E.Region cannot be treated as initial

jd/ﬁa(w\rzqgw ) =3/3 "dﬁé



wosting hence. the memorandum dated 23:04.2004 is liable

Lo be set aside and quashed.
A4 Copy of the o.M.dated 12.01.1996 and 14.172.1983
are annexed herewith and marked A8 Annexure-V and

VI.

fhat it dig stated that th& cases of the present
applicants are coveread following the
QnM,FKNDI 1(33/2000~E-TT(R) dated 13.06.2001, wherein
it is stated that the residents of N.E.Region are
ntitled to payment of S.DLA I fhey atisf the

criteria that their appointment in service/post is made

on all India basis and the promotion is also dorne on

the basis of all India common seniority. However, it
w&ll be admissible when they are posted in N.E.Region
f%om outside Lthe region. The casse of  the present
spplicants are also covered by the aforesaid 0.M.Dated

L3.0&6.2001. Herces Lhe D”litdhtS are  entitled to

Spayment of S.D.6 with arrear monetary benefit.

A Cooy of the O.M.dated 13.06.2001 is enclosed as

Annexure-vII.

That 1t is stated that the cases of the applicants are

sauaraly  covered following the series of Judaments

by this Hon'ble Tribunal. Theraefore Hor’ble

Tribunal be pleased to pass recess sary oder directing

the respondents to continue the paymant of 3S.D.4A and
#2180 Lo pay arrear monetary bengfit and further be

training the respondents toy

please to pass order re

W%w NMZ@@«@;
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A 4

make any recovery o f Lhe gxCcess  paymenlt on

account of S.D.A.

4.10 That this application is made bonafide and for the ends

of justics.

5. ‘Grounds for relief(s) with legal provisions

“

5.1 For that, the applicants have fulfilled all ths
conditions/eriteria laild down in the Memorandum dated
‘14 12,1983, D1.12.1988 and also in O.M. dated
D2 07.1998, as such they ars entitled to pavment of SDA

in the terms of the 0.M. referred to above.

5.2 Ffor that, the applicants are posted at Guwahati from
cutside the NOE.Region, and they are nolt Lhe permanent

idants of N.E.Reglon.

o
3]
r-J >

e

5.3 For that, the applicants had besen directed to move to

NLE. Region for thelr posting at Guwahati.

5.4 For that, the applicants are saddled with all India
Transfer liability as per condition stipulated in thelr

offer of appointment orders.

5.5 For that discontinuation of pavment of SD& has been

made in  total violation of Principles of natural

5.6 For that recovery and discontinuation of payment of SDA

as been made in total violation of pr1nc3m]&¥ natural

e 1o



' $ . 1
. " E |

o .

g _ju&tlcc and the action is contrary ©to the policy

decision of the Govt. of India.

5.7 For that issues involved in the instant case has

already besn settled by this Hor'ble Tribunal in A

series of cases of the similar natures.

:{

5.8 For that the case of the applicants are sguarely

eovered following thae clarificatory order contained in

tha 0O.M. dated 12.01.1996 and O.M. dated 29.05.2002
""" sued by the Govt. of India, Ministry of Financeg. More
particularly in view of the clause 5 of the mé&me rarium

dated 29.05.2002.

5.9 For that decision rendsrad by this Hon'ble Tribunal on
DO12.2000 in DLALNE.LIA/2000  and 1n O.A. N.,ufZOOA
dAecided on 13.02.2005  also  ga&ain support  of thes

contention raised by the present applicants in the

ingtant proo ing.

5.10 For that non-payment of S5.D.48 to the present applicants

is in violation of article 14 of the Constitution of

India.

6. Details of remedies exhausted.
That the applicants state that there 1s no scope to
submit any representation as because the stoppage and
racovary of 3.D.4, started Without any show cause or

rotics.



N 1

. The applicants further declare that they had not
Lreviously filed Aty application. Howswvear no
@ spplication, is pending before any Court or any other
sUuthority or any other Bench of the Tribunal regarding
the subiect matter of this application nor ANy such
dapplication, Writ Petition or Suit is pending before

any af them.

SN: Relief(s) sought for -

Under the facts and circumstances stated above, the

applicants humbly pray that Your Lordships be pleased
L to admit this application, call for the records of the
case and iss Fc notice to the r@mwundwan Lo show cause
A8 Lo why the relief(s) sought f@r in this application
#hall not be granted and on perusal of the records and
aftar nearing the partises on the CAUsSE Or causes that

may b ﬁhOWﬁg be pleased tg grant the Tollowing

8.1 That the Hon’ble Tribunal re pleased to set aside and

Huashed the impug-ed order issusd under letter no.

aa]

QE/NEE S 24(5) /4493 dated 23.04.2004 and  further be
Lo ple ased to dsrlarg Ehat all the applicants are entitles
Lo pavment of 3.D.4 in terms of 0. M.dated 14,12 L198%,
Gl.12.1988, 22.07.1998 and also in terms of

; bclarificatory O.M.dated 12.01.1996.

Iehognds 1l oo



10.

11,

13

“That the Hon'ble Triburmal be pleaszed to direct that the
~respondents are not entitled to make any recovery of
Lhe amount already paid to the applicants on acoount of

E.0.4 and the amount already recovered bs refunded to

the applicants.

Costs of the application.

any other rellief(s) bto which the applicant is entltled

as the Hon’ble Tribunal may deem Tit and proper.

. I ed for.
During pendency of this application, the applicant

orays for the following relisf: -

That the Hon'ble Tribunal be pleased to dirsct Lhe
respondents not  to . make any recovery of the amount
already paid bto the applicants till the dispozal of the
Original Application.

2 %x ® w2 M o®R WM R E P W O® X R E N OW G ® RN W EEET T ORXRRT XK XS R E ET T MXT X E

This application is filed through Advocates,

Particulars of the 1I.P.0O.

I. F. 0. MNo. C 1S G 589319 -
Date of Issus . 5-\04 -
Izssued from o G Po. éu%mﬂ«c\ﬁ’t'

Payable at o G Qo, S o oot

Aas given In the index.

Cosoudin Nolh J&Re



J ,- 14

VERIFICATION

T, Shri khagendra Nath Gogoi, Son of Late  Shri
Oondeswar  Gogoil, aged aboubt 59 vyegars, wWorking as
assistant central Intelligence Officer, Subsidiary

fntelligence Bureau, SIB office, Brabendra Bhawan,

one of the

;ﬁ&ltola Road, Guwahati-781028,
applicants in the instant application and duly
. .
Cauthorized by the other applicants to verify the
Jﬂtat@m&ﬂtﬁ made in this application and to sign thig
'VﬁrifiéatiOMH accordingly I declare that the Stat&m@ﬁté
made in paragraph 1 to 4 and & to 12 are Lrug to my
Cknowledge and those mad@ in paragraph 5 are trug Lo my
il@gﬁl advice which I believe to be true. I have not

suppressaed any material fact.

and T sign this verification on this the waﬂSl_day of

May, 2004.

f(éloszxm N M\geﬁmr )
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, S INTRELLAGENCE  BUREAU

(Ministey of Homs Affairs)
Govarnmont ol duadlo .,

- WV DDL”I, THB

L A A A o4 o non
L LI R Y 8 r o8

'@The undersigned horeby offers Lhedh/Ms. .B@N/-) AL BERA

a témpowewy post. of Asgistant Central

InLcl]Jgenco OLLj(eL,(f”ﬂ“~I\\G\* ld]) jn this Dureav on a pay
0f .Rs.1640/~ in the scale of Ns.1¢20-00-2500-~ TB=75~ 2900 " The
appointee will also be eéntitled to draw the deatness and other
allowdnceg at the rates admissibic. undor

novcrninq tha grant of sueh allogdaesen Do Force Lrod

..... rules and ordnrﬂ

'..l s

tlme and subjoct to tha confldtduny Lodd down- theroli. e
will be required to undevgo training successfullyv at the
place/placos selacted bv the olJﬂc“-:,Tn“nIWigpnCu BUreou .

2.
(1)

(ii)

(1id)

TS /i—*

The terms of.hls appointmenc are as follows i~ _
) . . , i ) Ce ; \ !\' .

The appointment is temposary. His anpointment to thsa

post in permenent aapraity will, hiowever, deépend on

various foctors govurnivg pedadenl appointuont e

such pogtse ) O ‘

‘The apUOlan@nL may Lo chm*naLcu ut mny leo by @&
the aprointee

month's notice g’ -VEN by cithes 3ide, viz e

or the a0p01ut¢nd s L*y,wntnfpt uoignlno any

reason,  Tha #ppointing ouvheribyihowever, reserves the

right of lanJnai obhe Descicuwr of the appointec
Corthwith o hnfwr"nhu coapara i of the nLiHH]ﬂ(ﬁd

period of actiace by uﬁmyv ylent-to him & sum
lowandes for the period

cqulvalnnt tg the" nl"‘ﬂn
of nQL4qg_o£,LHo ”n‘;,u“AAG portion thercoﬂp
M R IR I . T e . .

wie 'S

He will have to =erve £or 2 omdodmin ptriou ol five

‘years {from the date ¢f somplziicn of his ftraining as
ACIO-IL/G,. unless his ¢n-wices ore dlsposed within the

exlganclaes of acpviean (o othcvwiuw "In the event of.

chids resigning. or lezaving .ihe cesvice while idn erjning

or before wemplelint albnwis of ~at3u£nctory service
after training, he arfdb ox Mis nurety will be liable to
pay the Govi. ol T Lo o nuw -0l RI.G, 000/- (R .31.%
thousand’ Oﬂly) toget hbr wiLh interest @ the Govt.
rates for the time being in force from the date of
demand by the Intelligerce Ywredud He will Rave to

execute @ surcty bond to this elffect o join the Bureau

as ACIO- II/G. The FKond (forw enclosed) is to be
executed on plain nnpeL and n» registration is
nocosqary.

- .
cnima /e
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(iv) Hé should asclarge: ULthF one month of his joining the

IR vhether he had applied for duny post. in oihmr Govt.
DLpartmoan'- ‘Lubllﬂ Sedtor Undnrtﬂklng'
(v) During training pnriod, he will have to undorno P

d&lJL and such -other physical activity as directed by
th officer-in~-charge of _tha Training CQnLre,j '

qhﬁ appointment|carries Uiuh it lhe.liability to serve
in any part of Indisa and bLoad, '

(vii) Other - conditiont of servicn will he govornod by the
*clovunp ﬁw;cu‘and orders in Lorco irom Ldme Lo Limoo

3. ' Tno uppOlntmanh will be furthexr ubJOCL Lon~"'

(1) ProducLion u-.h :ert'“*rntv of ianaq from the Pivil
oulOLbr(b-.T) in the enclosed formq_at ‘candidate®s own
cos e shoulld get himsel: nedically examined from
ﬁhe HbdrOoL Civil furgesn ‘Grade~1 for shom. d chvaring
;'.‘»Luno;unch.lm (wihricn riay be completed by the. candidrﬁc)
is attachad with this certificate or a proviujonn] e
edrtificace o6 [ nwdical fitness which mav .be obtained
Lrom Modlcil aptherity ar tho Limm of hj Mﬂﬂiﬁa]
'éxawu1n~tlo1‘ e

CaL) fxu,n:acnun of 1 dr<lnr LJOu in iﬁP form encJOQed that
- he hisenot or morn than cne viife livina.”

(1ii) .raking Of an 0istin uL‘w7lpuLJncc to the Cono1itutlon
of India in the presceribed form {copy onrlound)

(iv) Productiowu oi the Zollow.nq oquLnDl Certan Ates and
‘ Tmart sheels - .
(a) ©Cerwificate ol age (U'uh ore @ttested copy) .
(b) CCcarviEiealy of educibional. o other teachnical)
CgeAls cneccions (vith one dl&vvlod cupy cach) .
“(c) | characier cerbi{izores frem two gazebtted offlcers
o S Forwe Adiched) . " : By
() Cercisanide o e pusdchhcd form in aupport of
Ceapdidates oLlaim. Lo being to A seoheduled -caste/
1'Sch*0ulﬂd"lr*be oL OBZ (form englosed)mw,|
{ej TJIW'\u»uf en L\N?L!iL nf pravious emplovmﬁn1) 4L any.
o N AR Y . ..u""""' . :
(S »Aﬂv'nﬁhqx~iamuwunti (t bo upLCTfjud)
VR \mLLO'ouving n th"mffjvv he will nox nOJnm1]y
- 4 ke aTJowod uo appr'For posL5 elaewhcre,‘_ s
‘ . R P
"I,‘Sl./“*: A - : . ‘ . “A__ o ) oo 03/"0 ve o
v ! '
[ . "
) ¢ ’ ’ 7
' |
i \ . .
\ Y i ] ) ‘. . )
i .
| / '
b g } ' B ’
, .
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4 On joining, he will be reguired to enrol Hiwseldf/

- herself as a member.of the Intelligence Bureau Relief

fund which is constituted for the benefit of the mombers
of the Bureéau. - : '

: AN . . '

5. If any declaration given-or informdtion furnished
by the candidate wrovesg tp be false or 1f the candidate lg
found to have wilfully suppressed. any maLeJ1al ‘information,
he will be'liable to removal from service-and oucq other
actlon as. Government mady deem necessary.: ' '

G. The appointment is provisional dand 4s -subject. to. the:
caste,tribe certificates heing verified through 'the proper
channels and if the verification reveals that the claim of
hds/her belonging to the scheduled caste/bBeheduled tribe or
OBC, as the case may be, is false, hie//her services:will

"be terminated forthwith.without ‘assigning any further:
reasons and without préjudice to such further action as

may be taken under the:provisions of the Indian pcnal code
for production of false certificates.,

7. This offer of anpomntmcnt is further subject to
sat1sracLory character -and antehedentq verification report

in respect of the candidate. This offer of appointment is
further subject to verification of eduaational qualifications
of the candidate through proper channels. If found foloe,
kis7her service -will bc Loxmjnatﬂd for1hw1Lh wlthout Assig-~
‘ning any reason.nh

S If Sh—L—.b/Mo. LB /SN ﬂ/ /\vs

e g At i e are o mmramiens

accept the offer on the terms:and conditions me ntioned ﬂ:ove
he/she should report to the 'Assistant Director,DRTC,Madhav

- vilas Falace,Shivpuri(MP)  Pin:473551 on KXo - j 2. . s Tf he/
" she -£ails to roport for duty by the prcagrlnon date, the offer
will be treated as cancelled. He/She. should inform the
undersigned inmediately by telegram on or/before _XG 1] Z/

of his/her willingness to accept the post otherwise He o will

be treated LhaL'hGJQho is not willing toijoin.

9. . After JOlning,hﬁ/ahe will be regquired to undergo '
training at the DRTC,ohivpuru.M“Jn«order ¥o meetlitherinitial
expenses of Messing etés i1l auch time ‘as his/heérsemolahents
are dravn,-he/she shiould cdrry ~a sumiof atleast Rs42,000/-
(Rs, Two Thousatid.only)’ wlth-h%«Vh@r at the .time Of hJe/heL
“training at- ShlVPULl»('InonHCLlﬂn relating-te. candidate’
joining the post’ of ACLO- JI(C)'Arn ‘aiielosad inh Lo ol10r
for strict. compliancc,.~ : o

! : i . |'..="-’ .. : ¥ 3 .,. H:I' .\u ":~‘,: f
TS/~ ' | PR
e . ! .'w.
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10 NO . l.rdvc:].l Lng ﬂ]]ow‘mcod wml]. |nle r.fl.l.o‘f‘c.d- for j.ok:i.n o]
at the leo oL Oppolntmdni.f,51.' . ~ff

' .
.

L  AGSISTANT DIRECTOR

%m/ws. ‘{5’_{-)*/_\_/{) ﬂx_\g_/_”ér&/)_* S
52,50 Reap ;.-._;-‘,._;_,_.._h._n T
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& t i
o7 Be CLOTILING & BOUTRMBNT . |
) N (a? Al1 the trainees :must bring with them the £ollowing ‘
/ . - articles of cJothng at Lhe time of\their rerierting at
¥ : o the tradning centre o
/';. [ (1) 'Mosquitdjwet o s 1 No.-
Y - (i1) . vhite Bed Sheet . 2.2 Nogs
- (43 - Duree/Hold-all 3 1 -Mo.veach
, 4 (dv) b QuiiL or:. Bldnket s 1 No. (in wintmr)
! ‘ () The tralneeo ShOUld also brlng W1th +hem thn fo)1ow1nm
I items if Lhoy are Olrnudy having: Lhese
j;-(i)», Ono fullssleeves uhjte Shilt and onc whltp full
= Pant/tronser,,f ' : ‘-f'ﬂ“?'« o
P (ij) ;A plain tie, prcfordbly of nGVj hluo coiour or
'g : cany - oth@r tie ln Lheir posaaqsion, and
;‘ (111) A pair of blac% leathor uhoes.;fuﬁff
! (c) Mo n:mg will bo hrouoht by Lhe oandidaica.
: RS ' Ty ,
| 6. yE _‘;_SE(IURITY ADVANCE '
L vAll the Lraine es wil] bo roqujroo to deposit Lho following
a\ aiounts with the.Course Officer as soon as. Lhey report for
4 tlawnang dt Lh; OCHllO~~ R . _ '
4 Sl DRES
3 (a) Mcss advance and MP 5 bOCUllLy Rs 170orOO
A (b) Cost’ of, Unlform,Books and other . - ‘*f"' s
y ml,collinoouu'artlcles ‘“ ':'52 Ps.OBOO OO
A S ANy Toral Ro.?OOO-OO
[ \I T '4 IR RS J lﬂu ll 6 ' i i el it e —
; The above Rs.?OOO wi71 bn'dgpooitod by oach trainec ‘
3 1mmnd1atgly after Jo¢n1nq the Lralnlng centre and the. o
{ ba]ance Af any, will be- rofundcd to hiu/hvr at the tine
. .of commLotﬂhn or training, il
: ' R '.' . @
L S :
, . ‘TS//**j ! -' I ' «ouve .. *ee e -': o BT, S e
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- JOINING INSTRUCTIONS TOR THE A3 IoTANT CE MTPhLuM"“”,;,J’ o
S S S l“Th:uI”TNCu.OPFIFTRC .AhDu-IT(P) '”‘“”*”ﬁ§z
B AIhIVﬂh'ﬂrm REVORTING. - . SR '

i L e

N . " ‘.‘ i . - v. . .

The LJthQO mas t rhport Lloll arrival at the Training:
Centre at- JLASL one day beroro the actual commencenaent of
thao cournc . R ,

After theilr arrival at the Craining conirc, they must
report to the course officer who will give them further
information and instructions about Lheim board1qq and
‘lodging etc. b T - ' '

ACCOMMODATION | T

All the trailneecs w1)l be provided Accommoddtion in the
hostels and it is compulsory for all the .trainees to
reside in the hostels. No married accommodation will be
given Lo any trainec and Lhcy willl not bring thedr
families with them. X '

. L)
P

: § Every trainee will be allbtted acrommodaflon in;the hostel
o by the Course OEiiccr and they will' occupy. Lhe rOOm
, allotted to Lhom.‘,oubjcgi Lo the numbher of.tralnmes ond
\ avallability of space, the tralnees will ba gLve zingle
sedted or mulLi seated rooms., Fach trainee will be
_ provided wilth cot, a chair, a writlng table arid o
' S owapdrobe. No-. anineﬁ leL“anleQWﬁd ‘Lo brihq -any other
: ' furnlture, nlectrlc qadget,?etc° W1Lh “them. b4 P

N
.

[
‘

. 3. MEs SLNG 1fﬂ?'i¢&»;jjgvg,v ; | ' ..'-A~i:'1~

.,-.( BRI BT

A COOOGerlVO Mcgs 1~ run.ln 1ha LJanlnq centr, u”on no-

profit-no-loss hasis by’ the. trainees ‘themselves, All the

7, . trainees will compulsory dine.in the Mess ana_wlll share
R ' Lhe CO’L of food -géerce Hjoysh ch. i

! ‘ ST SN AT PR Vi
4. PAY &. ALLOVANCTS '.{f ~rth  o

L T e

Tho nﬂy'nnd al]ownncoq off the: lrﬁlnﬁnﬂ willl e dlaburoead

g ' to themapsyand when they are received from Hgrs. Wo

: advance - pay,: travelling allowance or any other -.allowances
will be paid by the training ﬁontrh.L‘MOLmnlly the @Slrst
pay L8 recelved afiter about two inontha nnﬂ,thn:olmro ol
the trainees are adviscd to bring aboult Rg.2, 000 with them
to meet their personal expenditure during thislperiod;
The trainees will be required to pay their personal

expenditure, «charges for washerman, cdbbler and other
miscellaneou§~pocket-expenseS. "
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~ o .fn~f ' ?;v";;g-ﬂ'iu SECHET/IMUEDIATE  © © |
WO P/T?G(AP)/VS(S) o | N

“Xntolllgenco Bureau, ' - : |

i “Ministry - of Home Affairs, | -

.}‘;»-§~ ‘Qavornmeab, of Indle, Y

. ! . [', :}, :“;'_ : ), . ‘{ - ~ ‘P“ v' " . . t
ek o ';. 5 '”'"4:, Naw Dalhip Lha ,}

3 o o : P@moraqdum e ;' “""Q o

' n puveusnae of tranufor order Noo a/rp I)/74(1) :
aated 2.5,74, -the following J,1,08 o6f 29th batoh havw haen .
malioved of their dutles ot Lony Hgpse wenlf 7th March, 1074
(Aftmrnu>n) with the inatrunations. that thay stionld. report to

. 9.1, $R11(ong-afber. Aviling the. uaual. joining time - and the ii
‘ Eanned lodves g shoun apuinst thelr ramege - Tle‘staual leave |
availed Wy thsm havu 8lsc bean uhown nra*nnt thnﬂr nnrma:m e
;’Wamaa ‘? f - "‘{ Lacn&l L Enrnnd Lnnvo__’ ﬁ
S . lwsBver ., | with permlisalon to profilx
- ta on _B=10th Murch, 1074 ‘
1 snox;L,.ﬂaina S 4 - aaya (11,374 to 29th :
T T B I '\“““”-’%rohg 197f)_
~ Pe SRV, Imndhohﬁa 2 days naow.g | !
; \& nquo__nuamin& than L : _ wdoq . . A :
44 8he ReKyupanpandam = o~ 55 S s
Bo1.V.  Bé Shef¥f.Krishnavataram . S !
1 Ge 8he A K. Sundararajen e - |
© 7e Bha Po Krishnan - - g
- Be Shy 8, Luxmil Nt @, g
N, Vi er\anU'w\n e oo . !
',N Ve L,nubramnnymm A dnys . . e
: . .1 l\.‘\‘af‘(}b‘ - . l
A2e¢ Bho Mxnmohnn Pul ARRT G -
] | ,;) P Saaas -'.'.
1 - o . ’ . . ]
: -'--.- ( qorﬂ ~fg-ntl )/
. R . dt, Aenis: ant Directar
* ' L (3 i : o St , ) B 5!1 . ‘,
To . : ERR o L . o )
 Teoh iﬁdividuel offirwr """
: . . i
. v . {
;'aopy fovwardwd rar Jnfovdztion to~ ;
T "”"50 o D,, yol H.. Shﬁllong )"'] v !
- P6.8.04, CosheX TN, ). liQra. ;
% Ao '3-09; Gaf.‘h“"‘ll e Qs ; ‘ }
b F.0, GmI =@doe - ¥
. " . 'j
- | ]
. .o ,' ‘ ( "40? }anh ) - -
S o ' Jte At ain’cz\n‘b L‘.’Lr'r.ntov L
© LLUS! 17 conlen S
' ( P : e
/4 v Vf{}ZO : e
St M . 04 , &
N > -
| . e

B . . N . s BV D . .o PR



dr oo . - : - o T ’

ANNE}URE ~ 777

A\
No 2/Sem01 ny(cc)/zom 121379/
"(Mnumy of Iloxm Aﬁam s) | ‘
ok Govei nment ofIndim: /.- - .
| R o 1T JUL 003

_New Delh1 Lhe ..............

, Plcase 1cfe1 mto om_Memo No 2/Semonly(CC)/2003(6) dated 14-
- .05 03 . cncul'umg thelewnh the Semonty L1st of ACIO% I(G) wmkmg n 1B,

RV 'v";'mcorporauons are camed out in Lhe above mcnuoned Scmonty List :--

‘read as. Bu.shmz Lal Bhan .

ii) the 1ank of ] Jouung 1B (Coi 6). and date of appomtmenl
ACIO I/G} Col?) of.+ Shri~ KI\ Thomas (S1.No0.563) arc

90113316(11 iread-as "SA’ and “23-9-92° respectively. Also,
the dalehanl\ of confumahon 18 mcorporated as ‘2-6-76/J10-
II/G’ L : .

Fot Féad as”é-.‘éTsewaneNamgyal’
¢ 1\7) the PIS No“of Stiri Ranjit I\.mml figuring at SI.No0.1189 is
conectcd to read as' 107380 instead of 107386.
HE ST v) the mme of tie officet figiiring at 81.No0.701 is corrected to
0 read as “GOVERDHAN AL inistead ‘of Goverdhan Pal.
P Also, hm date of birth is correctcd to read as '29-10-48’

SUPRRIREI I instead 0f20-10-48°. |
@16 RS v1)tle PIS ‘No. 'and datc of Jounng IB of Shri K.C. Bassa
Y/ o s, 750),axe correoted to read as 117384" and ‘31-10-66'
To s 1espccuvely # Also d’«lte/1ank of confirmation is incorporated
Q/a/\\{ ' - as 0]-02-7]/6‘01&(11)1(3

Lk ovibthe name! of the officer ﬁgumlg at SL.N0.656 is corrected to
S read sl ‘HP TYAGI’. . Also; the rank of ] joining IB (Co.6)
Tt conected to read as ACIO-I/G instead of ACIO-II/G.

-+ viit)the date’ of bmh of Shri 8.8, Singh (S1.No.60) is corrected Lo
L to read S "’:.?17—01-47’ mstead of' '17- 07—47’ Also, the

'.J

_-3:;},,1 2 1) the namér of the ofﬁcer ﬁgurmg at 91 No 502 is corrected o

I

P

o



t EV@Q. : o A | WP
A@%859J’ y | |
STy e , . S
‘l\"j .} .. ‘. ¢ ) , ‘ ) ,:,}"J,
' : ‘ 'i‘:'.i ,_2.... i
co -A:.i - ix) thé nameof 'the’ officer figuring at Sl.No.655 is corrected to ; h
B S P ‘;rchab POLICARP 1IGG4’ : ‘
'x) the name of the ofﬁcer ﬁguxmg at- S1.No0.325- is corrected to B
‘read as ‘Ram Kmhwz Also the date/rank of confirmation is i
mcoxporated. t}pkread as 01-02-7I/J~DG’ _ :

""‘_m) the, date oﬁ' | akfaborty (SLNO.942) o
& oonr ectcd to lCﬂd as‘ ’02-03-53’ mste't ©012.3.52. _ : i
+f - xdt)the name? {of: the” ofﬁcer hgu:mg at S1iNo.786 is corrected to ‘
IR rcad as” ‘DULAL CYMKRABORTY’ Also qu date of birth
ST correctcd to read as ‘31-12-47’ S

xm)the rank " of Jommg IB of S]m Sublr }\umm Chaterjec
Fomctit (81N, 1139) 1s corrccted to read as ‘SA’ instead of J[O- I/(r

Ll xiv)the name’ of the otﬁce1 '11: SI No 289 is conectcd to read as

R ‘Skya.m Lal Bogz
o .I .‘;',T“?, ‘;';)"g lf..:.:u !
‘ QR ERIN P 1“11111161 necessaly acuon 1f any, may please be taken at your
end: L es T ot

N ‘; .5. . oL ; N ! . 2y
1 I’hu SOs G2, C- IVfIB qus New Dclhl

1

: ( om for mfm nmhon m"“ "
1 ‘- S ST 'ﬂu‘dugh

/ The SO/G SIB Guw'lhzm with reference to their Memo No.IZ-
H/Semonty/2003(1) 9393 daied 7-6-03. Shri Chaluabozty may plea\e be
mfonned accordmgly e . '

' "__‘T te_ SO/]Z, SIB.; Rmpur vs{r,t thelr Cmeno ANQ RPR/1160/2001~
Hdt: 0470720 39T t‘)‘fﬁccr‘is’ﬁ'éc cfmiay p ease. be informed

. 4. The AD/Adnm : SIB J’upur wat. their  memo
No. 4/Esu/ScmouLy 196(5)- 2463 dL 124-06- 03.’Ihe officers concerned may
plcase be informed accordmgly

-:-55-f“flADsmMa57 e (vfju

AS'SI‘? ’(All‘ DIRDCTOR( CCy
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Seniority List of ACIOs-I(G) o
a | @ ® @] © | o @® ®
41 |MALBhart 112569 | Gen 07-08-48 |09-04.74 A-I1G | 050787 |01-08-77 1G]
42 AlAvadIzBehan Smgh -'11'416()7_;—'Gen_ '13701‘-_44_]27-03 68 /J- I/G 19-_03'-87 | | f4.]](}
| 45 |s.rrehra 112604 | Gen | 24-02-51 |10-04-74 A-I[’G"'“ " 120587 [01-08-77 441G
44" |Thomas Simon 116329 | Gen | 12-08-48 |28-10-70 (11G | 040687 |0108-77 411G |
45 |R.P.Sharma 1'1{7'0_1'0' Gen |14-07-51 |06-04-74 /A-I/G | 25-05-87 |01-08-77 /411G
16 |MCIGshi 117188 | Gen |01-08-5007-05-74 /410G | 23-0587 |01-08.77 G|
47 |0.P Dahivi 117033 | Gen |14-02-44 |22-03-68 (-1/G | 1902-87 |01-08-76 /0G|
48 |Kamal Pandey 101805 | Gen |07-07-5106-04-74 (A-IUG | 140587 |01-08-77. 14-11G|
49 |P.G Kumar 116381 | Gen | 22-07-49 |18-12-71 171G | 15-06-87 |01-08-77 ;/f'i-./Z'f;(};
50 |G Kafishra | 110733 | Gen |07-10-48 |0s-04-65 0G| 190387
\/121 NBChetri | 172654 | Gen | 2020695 [17-0474 JAIEG | 15-05-87 |21-03.77 A-IIG
| 52 |1n.4.5nqn j 116625 | Gen | 30-04-57 09-0474 JA-IG | 200587 |01-0877 411G
53 |4 Menoys 116007 | Gen | 17-10-52 240973 JL1UG |- 270287 |01-08-76 111G
54 |Debabrata Biswas 116460 | Gen |29-10-49|21-12-71 171G |ozo07-s7vp)| |
o o | 210788
55 18D Saxena 101726 | Gerr | 19-07-48 | 26.09-73 AAVG | 190267 l07-08-76 /4-11/G
| I Page‘l - |
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416 |Chandra Kanta Talukdar 119227 | Gen |01-08-45 {23-04-70 T-i/G | 05-1 2-90 101-08-70 /J-I/G |
417 KL Kashvap 1)697] Gen | 10-07-17 20-04-70 J-LG | 10-01-91 ;01'.08’72 A-IG
118 |Sushil Kumar Jha “ | 112741 | Gen ‘134)9;—-47 14-04-70 A-IG -».'26-0'3—9;»7‘ O]-OS-??,',:{)'QI/G, :
419 |Manohar Singh Rashi 101765 | Gen |04-03-45 (140470 4G | 11-04-9] |01-08-72 144G
420 |RC. Sharma 115793 | Gen | 10-07-45 | 14-04-70 4-L'G | 29-11-90 |01-08-72 -1/G
221 |Parmestvwar Bakva 117991 | Gen [01-03-47|18-04-70 441G | 051200 |01-08.72 4-1/G
1427 (KN, Gogoi | 113963 'Gerffé/’?j% 180470 416G | 291190 |01-08-72 1G |* ‘;{},{LE-‘;“’
— : — T I e s S AR
423 |4.K. Borah 119183 | Gen |01-10-48 |14-04-70 J-1G | 29-11-96  |01-08-72 A-1/G
| 424 |S.K Dogra | 100981 | Gen | 20-10-41 |16-09-68 (4G | 070191 | |
| 425 \Anil Kumar Biswas 115507 | Gen |09-04-44| 150663 /54~ | 110291 | ”
426 |N. Seshachari | | 112350 | Gen 270447070469 414G | 2612.90 (010271 140G
127 Vabu Ram Tripathi | 118289 | Gen 03502-46_ 15-10-69 4-UG | 30-11-90
428 \Amtabha Deb : 114934 | Gen 05.9-»0’1746 13-10-69 UG |- 11:03-91
429 |R.S. Jawahar | 114783 | Gen |06-07-46 | 14-04-70 /1-UG | 280191 |01-08-72 4A/G |
430 N (_;».f.:,.n,;_éf.;mshn@ Nair | 113866 _Gen 107-10-46 | 1404 _.:-fffG | 130201 |01.0872 f:'/-z,/k}'
i\ Kl .
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S64 | Harikant Mishra

465 |P.] ya van

467 N T }':sn’anal/f(m |
469 |Hari Bhusan

471 |R Krishnan '.

47 3 Bhagwat Prasad .

474 ibzdra Dev Singh

' 475 |Shil pati Aris

463 |CK Balakrishman]

466 | drunchha “hatteriee
168 A Krishanian Nair
470 A flanas Kumar Rov

472 |k C handreskhara S ethy
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L3735 | Gen | 23-09-46.128-10-70 411G | 02-01-91 |01+ GG
115497 | Gen |01-10-46 | 70-17-70 1.1 04-12-90  01-08-75 1J.1.G
110337 | Gen |01-07-46 |30-10-70 WAG | 06712-90  01-08-75 50G
118501 | Gen |03-12-46 |30-10-70 1115 29-11-90  |01-08-75 111G
118228 | Gen | 14-08-45 |3110-70 WG| 20-11-90 010875 IIG
2944 | Gen |07-07-47 |31-10-70 105G | 30-01-01  |0)-08.73 A-IG
114793 | Gen | 24-03-47 191 1-70 1106 27:02-01 (010873 1106 |
113864 | Gen | 20-04-45 311070 404G | 291190 010575 aze
11260 | Gen 01-10-45|31-10-70 111G | 05.12-00 0108-73 1.1G

| 118684 | Gen |27-07-45 |04-12-70 1106 31-01-91  10148-73 /1.1iG

N 112681 | Gen | 15-02-47|37-10-70 J-ALG | 18-03-91  |01-08-75 411G

113859 | Gen |01-07-47 |31-10-70' 101G | 01.12-90 [01-08-75 111G

112735 | Gen | 10-09-46 28-}0-'}0 J-1G 26-03-91  |01-08-73 /J-I4G

112392 | Gen [03-01-48 | 28-10- 70 JAG | 03-12:90  [01-08-75 411G

.11;?11.8 Gen |07-01-47 | 09-11-7¢ -G | 29.11-90 |01-08-73 11.1/G
e
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699

Mahima Smgh

4 l’yayan .
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BN, Satyanarayna '

K Lakhanpat .

MM .Chakraborthy

-  1'12_'038'. Gen

| 116770 | Gen
117389 | Gon
' '_110683 'Gen'ﬁ”

e gy

117386 | Gen

1-15134' AGél‘z

116811 | Gen

115027 | Gen

122 07-‘)1 70-10 7] /LDC

| 114375 ,'G_en”‘ 01-09-47 07-06-71 /J-]/G

| 110860 | Gen |
| 174600 : Gven:‘

10401245 |03-10-68 /54
| 111068 | Gen | 02-05.47 25-06.66 /54
04-11-43 | 17:11:66./54 - -

15-05-47 22-04:66./54

112759 | Gen
114988 | Gen.

15-06-43101:05:67 45| 2.

20—1 0- 74 30 09-76 yia l/G

15.'02-4.7 |08-02.75. /- ]/G
-\___

27-10-43 | 11-01-63 1.1/

19-10-48 |07-02-73 /1.1/G

01- 01-47.|20-04-67 /54

27—02 49107-02-73- 17.1/G

15-01=_-51 08 02-73 LG -—-08-03- 74_» |
110491

11 0) 94 .
71 10 93,“7_

011195 |01-08.75 szl

s

2472 93

21-1()~93

11-04-94
© 13-01-94
‘7'0-10L93_‘ |

240294
_ "1,-0&94 .
| | 18.04.94,
25.02:94 | -

) E— —_— e e .

01-08-75 4G |
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o, E~26/18A/85(5)/; awags
Subsidiapry Intelligonce Dureau, ~
(MEA), Govt. of Indie,
s .
" Hemorandun | |

I,8. Hoes Now Dalhi vide their Memo. No. 10/50(C)/

2003(1)=929 4ated 14e11=2003 have intimated that posting

of direct recrults officers aftar ocmpletion of their
induction training at IBCTS New Delbhi/DRIC Shivpuri has
to be treated as their initial posting and therefore '
thay would not be entitled to Speeial Duty Allowance
XSDA). - Honce the paymont of SDA to the following
C108=3{ Q) who joimed H.E., Region after 4nduction.. .
training As ctopped forthwith and the amount already .-

~-padd w.e.f, 6,10,2001 2111 date may be recover=d from.

- their pay far the month of May/200% onwards en instament
basis, S - .
8/8hrs, S o

1, UG, Hazarika, ACIO-I(G), Jorhat,
L2e HKil, Gogol, o Quwahntd
&, Qs m@kﬁﬁ : n Guwahati, -
. s e 3 . . :

B
L

Assistant Dirpttar/A

-4 ' Ehe Section Offisar/A, SIB, Guwahati Ffor EV{%{.? \M»\
24 1 ALY PS ‘fh‘aeag eandered for-informitions o

e
-
\-.:l' Dbk J |
k1 v 3 L] e
Wb >
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No. 11(3)Y/95-E.11 (B)
movernmant of India
Ministry of Financs

Department of Expenditurs

New Delhi, the 12th Jan 1996
OFFICE ORDER

Sub Special Duty Allowances for civilian employees of the
Central Government serving in the States and Union
Territories of North Eastern Region-regarding.

"he undersigned is directed to refer to this Department’s 0.M. Mo.
20014/3/83~EIV dated 14.12.1983% and 20.4.87 read with O.M. No.
o004/ 16/ 86 ELIV/ELII(B) dated 1.12.88 on the subject mentiored above.

2. The Goverrment of India vide the above mentioned OM dated 14.12.83

granted certain incentives to the Central Government civilian employees
posted to the NLE. region. One of the incentives was payment of &
‘Opecial Duty Allowancs’ (SDA) to those who have Call Incia Tramsfer

Liability.

3. It was clarified vide the above menticned OM dated 20.4.87 that
for the purpose of sanctioning *Spscial Duty @Allowance”’ the All India
Transtar Liability of the members of any service/cadrs or incumbents of
any rost/group of posts has to be determined by applying the tests of
refrultment zone, promotion zone etc. 1.e. whekbher recrultment to
selrvice/cadre/post has been made on all India basis and whether
omation iz also done on the basis of an all India common seniority

o
ikt for the service/cadre/post as a whole. A mere clause 1In the

appointment letter to the effect that the person concsrned ig lisble ho
el trarsferred amwhere in India, did not make him eligible for the
arant of SDa. '

4, some emplovess working in the NE Reglon approsched the Hor’ble
Cehtral adniniztrative Tribunal (CAT) (Guwahati Bench) praying for the
argnt ﬁf oA to bhem even though they were rot eligible for the grant of
this allowance. The Hon’bla Tribural had upheld the prayers of b
eetitipners as their appointment letters carried the clause of a1l India
Transfer Liability and, accordingly, directed payment of SDA to them.

5, Tn some cases. the directions of the Central Administrative

]

Tribunal were implemented. Meanwhile, a few Special Leave Pat 1Tl ons
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NFF@'leﬁﬂ im the Horble Suprane Court by some Ministriss/ Departmants
against the orders of the CaT.

& The Hor’ble Supreme Court in thelr Judament delivered on 20.9.94
(in . Civil appsal No. 3251 of 1993) upheld the submission of the
novernment of ITndia that Central Government civilian smolovess who have
all India tramnsfer liability are entitled to the arant of 3D&, on belng
de the region and SDA

pﬁ?tﬂd to any station in the NE Region from oubsl
would not be pavable merely bed of the clause in the appolntment
order relating to all India Transfer Lisbility. The apsx Court further
added wr»ﬂt the arant of this allowsnce only to the officers tramsferred
From outalur the region to this region would not be violative of the
OPOVLE iun; contained in article 14 of bhe Constitution ag well as the

L) SR

f

@oual pay < dortrire, The Hon’ble Court also directed that whatever amount
Mas already besn paid to the respondents or for that matter o obther

f_?

wimilarly ituated employses would rot e pecoverad from them in so far

53

a5 thi=z allowance is concerned.

V. T view of the asbove judgnent of the Hon’ble Supreme Court, thes
1

matter haz been examined in consultation with the Ministry of law and
the following decision have been taken

i. the amount alreacdy paid on amcmumt of soa to the ireligible
persons on or before 20.9.94 will be waived: &

11, the amount pald on account of SDA O ineligible persSonS
after 20.9.94 (which also includes those cases in respect of
which the allowance was pertaining to the ceriod prior to

B 1.6, nﬁﬂhqﬂ}

50.9.94 but payments were made after this «
Will be recovered.
F. 0 Al the Ministriss/Departments ete. are recques ted to keep the
above instructions in view for strict compliancs.

9. Tr their application to employvees of India Audit and Ao Cod nks
Pepartment, these orders imsue in consultation with the compbroller and

auditor Gernaral of India.

10, Hindi version of this OM iz enclosed,
S/~ WRHHKK
{ Balachandran)

Under Secy to the Govt. of India

2

a1l Ministries/Departments of Gowt. of ITndia, sbo.
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Annexure-VI

NOLZ0OCL4/2/83/B. 1V

Govarmment of India

Ministery of Financos
Department of Expenditure

Naew Delhi, the 14th Dec’ B3
OFFICE MEMORAGNDUM
Allowances and facilities for civilian employees of the

Central Government serving in the States and Union
Territories of Morth Eastern Reglon-improvements, thereof.

Sl

£x

The need for attracting and retaining the services of compstent
officers for service in the North Eastern Reglon comprising the State of
famam Meghal ava, Manipur, Nagaland and Mizoram has been engaging the

attention of the Goverrment for some time. The Government had appointed

a Committee under the Chairmanship of Secretary, Department of é@rﬁoﬁﬁﬁl
and Bdministrative Reforms, to review the existing allowances &
acmiristrative Reforms, to review the exdisting allowances ard facilities
admissiblae to the various categories of Civillan Control Goverrment
@ﬂ@lmye?ﬁ serving in this region and to suggest suitable Improvements.
he recommendations of the Committes have been carefully considered by

the Goverrment and the President is now plessed to decide as follows

(i) Tenure of posting/deputation -

There will be a fixed terurs of posting of 2 yvears at a time for
offivers with service of 10 vears of less and of 2 vears at a time for
officers with more than 10 vears of service, Periocds of leave, training,
@tc,; in excess of 15 davs per vear will be excluded in counting the
tanune p&riod.of 2/3 vears., Officers, on completion of the fixed terura
of service mentioned sbove, may be considered for posting to a station

4

of their cholce as far as possible,

The period of deputation of the Central Government emplovess to the

Statas /Union Territories of the NMorth Eastern Region, will gererally be

for & vears which can be externdsd in excepbioral cases ir

a



~2&-
X

oublic service as well as when the smployas concerned 1n prapared to

ﬁta%'lomg@rx The adnissible deputation allowsnos will also continue to

bw paid during the period of deputation so extended.

e

et e

P

[

Nt

Welghtage for Central deputation/training abrosd and Special

wention in confidentisl Records:
R IR 3308 0 K B0 R KK 5306 36 5000 S35 3 333K I 33 5 D3 5 3 3 3 I I K 5

Special (Dutv) Allowance :

Cantral Govermment civilian emplovees who have a1l India Transfaer
Liability will be granted a Special (Duty) Allowance st the rate

of 25 par cent of basic pay subject to a ceiling of Rs.400/-~ Dt

month on posting to arny station in ﬁh@ North Eastearn R@giomn Such
of those emplovees who are exempted from pavment of Income Tax
will, however, nob be eligible for this Special (Duty) Allowance.
Soacial (Duty) Allowance will be in addition to anv special pay
and pre-Deputation (Duty) Allowarce already being drawn sk ject o
the condition that the total of such Special (Duty) ellosance plus

ion (Duty) Allowarnce will nob excesd Rs., 400/~

Special pay/deputa
.M. Special Allowance like Special Compensatory (Remote Locs L:f/)
Allowance, Corstruction allowance and Project Allowance will be

drawn separately.
Sd/ 8.C. MaNaLIK

Joint Sscretary to the Govermment of India

K
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ALL INDIA SERVICES LAW JOURNAL

case considered by the Privilege

the Administration in the
matter-All

%‘—yc action taken by
Comfmuice cannot be considered to be in accordance with the instructions in the
Ministries/Depamnents are requested to ensure that the basic principles and instructions
regarding observance of proper procedure are followed by all concerned in letter and spirit
and avoid recurrence of such incidents as reported by the Privilege Committee by careful
approach and restraint on such._occasjons. o
6 o .Copy of 0.M. No. 3/46/2000-JCA, dated 9.7.2001,“6_()‘53171_1‘{1@!.
[6 } of India (Department of Personnel and Training,. )

hoc Departmental Anomaly Comn‘nitte_es to

Subject Setting up of Ad-
settle the anomalies arising out of the implementation of the
. 5th Pay»Commission’s recommendations.
The undersigned is directed torefer the {nstructions issued by this Department vide their -
hed in Services Law Journal of Feb. 1999

~ OM.No. 19/1/97-JCA dated 5.1 1.1998, (Publis
as SI. No. 18), wherein it was inter-alia pro

Committees may be constituted by nominating staff'side
by the Secretary, Staff Side of the respective councils from amongst the members of the

Depar(memal Council only as it existed as on 4.5.1995. Interms of Rule 4 of the CCS (RSA)
Rules, 1963, Service Associations or Federations which were recognised before commence-
mentof these rules were allowed to continuetobe so recogniscd for a period of one year, later
extended by six months Upto 4.5.1995 to enable them (o seek recognition afresh under the
saidrules. Pending the said processtobe completed, the Departmental Councils were allowed

to function on the basis, of nominations as on 4.5.1995.

2. It has come (O notice that Departmental Councils in certain Departments where not
5.1995 for various reasons and hence the Departmental Anomaly

be constituted. In such cases it has been decided as per decision in the
:_hee(ing of the Standing Committee of the National Council (JCM) held on 6.2.2001 that ad-
hoc Departmental Anomaly Committees may be setuptolookinto the pay related anomalies
in terms of this Departments O.M. No. 19/1/97-JCA dated 6.2.1998 (Published in Services
Law Journal of March, 1998 as SL. No. 38) by co-opting Financial Advisor, representatives
of Ministry of Finance and Departmentof Personneiand Training andsix Staff Side members
1o be aominated by Secretary, Staff Side National Council (JCM), Shri U.M. Purohit,
13-C, Ferozeshah Road, New Delhi, from amongst members of the National Council JCM).

ents may take action accordingly.

vided that the Departmental Anomalies
representatives on such Committees

functioning as on 4,
Commitiees could not

‘Expenditure).

Admissibility of Special Du
on their posting in NE region.

Subject : ty Allowance of Postal Empioyeés

The undersigned is directed to refer to you
10.4.2001 and D.O. letter No. 5.2/98-Vol. IIi date
Allowance is granted 10 the Central Government
Liability” as clarified in Finance Ministry OM. N

1o N.E. Region from outside the region.

on their posting
piive to awract talented oificers {6 serve in N.E. Region from outside the

giver 2s a0 ince
rzeion. & sanne: ne aranted w Group A&D officers

3. Ministries/Departm : y
67 ' /gopy of O.M. F. No. 11(3)/2000-E-(B). “tated 13.6.2001, . &}
(. ~ Government of India. Ministry of Finance (Depcihine‘izi' of

r D.O. letter No. 5.2/98-PAP I dated 7%
d 17.4.2001 and to say that Special Duty -
Employees having ‘All India Transfer
o. 11(3)/95-E. 1K(B), dated 12.1.1996 .k
Since Special Duty Allowanceis

icers helonging to NE and posted in NE

PN

-~ » . L /‘NNEf‘U&E -vil!
61

. i2002() JOURNAL SECTION

. Region. i g
x Asregardsjudgme P -
ok an% Posjlal 5:;;‘;::2d22‘12.2000wh|ch directs the respondents of Ordnance Depot
o ‘f:;Sp‘e cial Duty Allowance .;;’1‘1311610122 g Ogli :(::etrh de?artme:;ts for waiving the rec0vg,—y.
Allowance ha ' o e ¢ issue of waivin i
- ghcision ofgzs; l(;itzh:?él settled by the Supreme Court Judgment daglegf’;’:(s)p;?;;f:hty'
- of Posts, it is'seen that th ench forits further waiving have an error. In case of De art ent
NO\}_emt;ér, 1993 has not b:’a)’mem of Special_Duty Allowance from Decemberpl92r;;e?t
Da ty Allowance (o ineligibl n made to their employees. Irseems that the paymentgf Speci c;
o W is totally again Ktl;l eem‘ployees have been made from December, 1988 oﬁ\"pd'ma‘
S 'di;éétidns fihe ;pexSC € Qrders issued by Ministry of Finance on lé 1.1996 ‘aard ShIf
ot perCoutinTgon s 2051550 11 oD
. . ice’in file an H LA
- ;‘i’:}é?e};atudigi:g}i(ul:'e, (f:o/]\]T Jgdgment dated 22.12.2000. Theregsa[l)ler;)alftin}:;%if? ;U” 9f
< of the Court rbnay be‘zjmw?x\: up the appeal case in Guwzhati High Court, wherein au:;:.ii "
" iusued by Ministry of Fi o the Supremé Court judgment dated 20.9.1994.and the ord .
: ¢ inance on 12.1.1996 based on that judgment of. Supreme Cigrrt -

-, =" Ifis further clarified that there is no bir i
Y Nt ere is no bar in eligibility Capd AT .
officers bel . ibility of Special D :

| ,«,Ser,vic_e/p:S onging exo li::lNE Region. If they satisfy the critgz maiuge?;]?wce for the

‘Common Seniority :{r; We1 Ind:fa basis and the promotion isalsodone onthe bagiz(:)l? .:‘I\rlllelmdl'n

| . ver, it wi ; issi ndia

outsde the region, . . willbe admissible whea they are posted in NE Region from

| [68] . gﬁ'ﬂiﬁfﬁ,ﬁ’ ﬁij%’?’mw@ﬁm (Res.), dated 13.6.2001

A OEEF I . of india, in[sm»ofpersan" 1 Publi e .

o LA and Pensions (D. ' £ el, Public Grievances
T o -fs“ubjec! : ‘ o (Department OfPe[sonnd and Traifu'ng') . -

a7,

ﬁf:‘gl’fg the competent authority for interchange of
e Goabilites im pastalsorvices sub-categories of persons with

'_ LI”heunders,gned . e P : §ch;c:s’x{ncl‘exj‘the Central Government.

178 55Esft.‘3(S‘CT) < Jirected to invite'a reference to this be;‘)ar'u“ﬁ;n;t's‘OM No.3
/85-Estt.”(§ ated 1:4.1986 and No. 36035/16/91-Estt. (SCT) -dated 1(; 361093957/

N

P e
Of.maintaining a se i '
10 maint. parate 100 pointiregi “for i
PP o Sebalagin ! gister for implementation
pet wi dlsavb}imgs‘has been prescribed. S '
s e N )

of 3% reservation for

LT

f 2.t may be noted that according to the above i e e

e to ansure according o the above instructios recruitme. i

i i B 5 et a5 o o b g

Wit disabilities Tehm W!Lhidenpﬁfauon of posts suitablefordifferentg catec'e s o
VéST if the Head of Il)s Department’s O.M. dated 1.4.1986 also provided thcones -or o

ishaﬁld’i;e acooin mwg)::;nenf with regard to deciding which category of :tt\f g::c;‘s o

or two, Although the ins&ul:f if lhc]number.of vacancies is such as to cover only on‘gi{;g:ﬁ

~-availability of candidates i ions 2150 provided for murual exchange in the event of

£ L 3"“—‘°‘i‘y~«00mpele ates in the specific category for which the reser:/ed oint e ed. the

E *nsirictions, The Com allow such an exchange had not been specifed in the oresa

Ctafigiar ie Committee on Petitions, Rajya Sabha, while reviewing th s aforesaid

’E ing the implemen-

%

- ClanﬁCaun on this ot
e 3. Thema ' .
o e tterh . : .
P skall as been examined and it has been decidzd that the Head of the Depant
- ) cpanment

of the reservag icy W f
ervadon policy for persons with disability has pointed to the need for
) for a

- v,

als [l co * a L -b‘ ) YOIie
A m & aul iy H LY X<h3 {1 N Qrious
150 be 1¢ elent x(hoﬂl\ 10 “OW mer-se¢ z nges oetween v IO i

P $=4 : TV scategories




